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HIGH COURT OF MANIPUR

AT I)IPHAL

ORDER
Imphal. the 06lh August. 2026

No. HC31/XIJS/T- 1/92-Estt ./ } }oRO In the interest of smooth administration of

Courts of the District Judiciary and in exercise of the power's conferred under Article

233 of the Constitution of India. the High Coart of NIanipur is pleased to order the

transfer, posting and assignment of additional charge(s) in respect of the following

Officers of NIanipur Judicial Service as under:

Sl. Name of the Judicial i Present Posting
No. Officer
(

New Posting Additional
Charge

U)(IV)
Secretary
(Judicial),
Judicial

Division, Law &
Legislative

Affairs
Department ,

Govt. of
NIanipur.

District & Sessions
1. i Smt. Binny Ngangom Judge. Chandel and i/c

-Judge. Famijy Coul't
XIa nip u I'.

Secretary (,Judicial)
Judicial Division. La\\'
& Legislative .'\ffairs

Department. I\[anipur.

Presiding
Officer,

i'IAC T/Revenue/
Cooperative

Tribunal,
)/Idnipur.

\) Shri Xi. Keertichand
Singh

Melt\tIer
Secl'elal'\ ,

Ma l\i.I)rtl' Sta t e
Legal Ser\'ices

,-\\!tllOI-it \'.

3. i Shri Ojesh \lutum ' Regjstrar (;enera1
Higlr Court of Xlanipul'.

I
i

Shri Kh. Ajit Singh Registrar (Judicial).
High Court of }lanip ur

District &
Sessions .Judge,

ImF)hal East.
lil’gist / T//

(Jtl dic KIt ),
Higll (',ottl'l oi

NIaII II)III

;) Smt. Xlorlalisa
Mai bam

Regjstrar (\’jgjla ncc)
iligl1 (.’oul't of Xlal)ipul'
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Shri Alek i’luivah X[enlbc-r Secl'ctal'}', District & i .J it d qc .

l[anipur' State Legal Sessions Judge, 5 l-’cllll iI \ (:c)Ilt't .

So t'\'ice.s .\ut horit}-. Chandel. NIall iI)tlr .

Secretary. DL,S:\-

Smt. X’ingombam IIrr p hal \\-est a ncl i/c
Sofiardni Devi ?JXIF('/C'i\'il Jtld tlc ( Jr.

Divn.). IInphal \\'es,t-1.

Secret or \'

DLS_X- IItt bIt al
East .

Secretary. DLS'\. Joint Registrar
llnpha1 East and i/c (JudI. & Bench).

.JJiFC'/C'ivil Judge ( Jr. High Court of
Divn.). InI phat \\'cst-II. X'Ianipur.

Shri Leonid
.+hanthen1

Shri Phungreis}lung ’ (-.iXI/Ci\'il Judge (Sr.
PA Division). (-handel.

f &IFC / Ci til
.J II d ge (-JI'.

i Dir n .), Mol'ell .

:-- -- II

1 o. : Ms. Neera Sinam . JXIF(','('ivi I .Judge (-Jr. JX'IFC/Civil
Di\-II .). l<akching. : Judge (Jr.

, Divn),Imphal
\Vest-II .

i ) .J )’I F(: / C',it-it

.Jll (1 gr(-JI'.
DI CIt .), t'I eIIt-IIt .

JAI F('/('i\'il .Judge (,Jr.

I)ivn.). Jlorch and i/c
Deputy Nlenrber

Secretary. i ianip ur
State I,c'gal Ser\'rces

A u thol'i t\'

Deputy
Member

11 Fakhrul Islam
Choudhury

Secretary,
Xlanipur State
Legal Services

Authority.

i.i) JMFC / Ciril
iII(lgc (.it'.

Dit'll .),
/Ca it lyon g .

Ji’IFC/Civil
Smt. Jenit .JX[F(-',;('iviI .Judge f .Jr. : Judge (Jr.

Ko n gbrailat pam : i) iv n , ) ,' I< anI jong, Di vn.).
Kakching.

12
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The handing and taking over shall proceed as follows:

1. Shri .-.\lek }lui\'ah. on being transferred. shall hand over charge of Xlember

Secretary. 31nnipur St£tte Legal Services Authority (Xl-4SLS'I) tc) Shri Ojosh

)lutum. Registrar General, High Court of Nlanipur and shall proceed to take

charge of District & Sessions Judge. Chandel and a(lclitionnI charge of Jtrdge.

F£rmil\' Court from SUIt. Binn\' Ngangom. District & Sessions Judge. Ch&rndcl

\vh(> is also holding additional charge of Judge. Family Court. X'ianipur.

2 On being relieved, Smt. Binny Ngangom shall proceed to take charge of

Sccretar\' (Judicial). Judicial Division. Law & Legislative Affairs Department .

Government (>f}lanipur from Shri \. Kcertichand Singh. Secret£lr}- ( Judicial)

Judi(:ial Division. Law & Legislative Affairs Department. llanipur ride order

dated 03.08.2028 being \-o. _XPPT/4/2026-DP-DP issued b)- the Department of

Personnel & Administrative Rca)rms (Personnel Division). Govt. of Xlanipur

thereb\' appointing Smt. Binn\' Ngango in. Xfarripur Judicial Service Grade I

as Secretary (Judicial). Judicial Division. Law & Legislative Affairs

Department, Government of 31anipur. on deputation basis..

3. On being relieved. Shri N. Keertichtrnd Singh. shall proceed to take charge of

Presiding Officer. Nl,{CT/Revenue/Cooperative Tribunal, l'lanipur from Shri

Salam Samarjeet Singh, Actdl. l:)istrict & Sessions Judge (FTC). AIanipur East

who is also holding additional charge of Presiding Officer. Xi.ICT/Revenue/

(:ot')pcrative Tribunal. Xlanip ur.

q. On being transferred. Shri Kh. .Xjit Singh shall hand over charge of Registrar

(Judicial). High Court of XIanipur to Slut. Xlonalisa Xlaibam, Registrar

(\-igilance). High Court of )lanipur and proceed to take charge of District &

Sessions Judge. Imphal East from Shri \’umkh tIm Rothor. District & Scs>iions

Judge. Imphal \\’est n’ho is also holding additional charge of District &

Sessions Judge. Imphal East.

On being transferred. Fakhrul Islam Chouc thury shall hand ovcr ch:tr'gc c)f

J)IFC/Civil Judge (Jr. Divn. ). Nl(ItCh to Shri Phungreishung PA- CtJ31/Civil

Judge (Sr, bi\'n.). Charrdel and proceed to Take self-charge of Deputy 31enrl)er

Secretary. XI_-\SLS'\ and :rddit ion Ill charge of JlIFC'/Civil Judge ( Jr. Di\;n .}.
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t'khrtll from IIs. Kilnncling;th Kigl)on, CJ 31/Ci\'i I Judge (Sr. Di\’n.) I L-khr'ul

who is also holding additional charge of JlIFC/Civil Judge(Jr. Di\'n.), L’khrul.

6. On being tr'ansfer'r'ed. Smt. ,J(>nit K(>ngbr!'lili ltp tIm shall hand over chaI'ge of

JXIFC'/Civil Judge (Jr. Divn.). I<aIn.tong to Fakhr'u I Islam Cho uclhur\'. Deputy

Xlomher Secretary. IIASLSA und proceed to titke charge of J)IFC/C-ivil Judge

(Jr. Divn.). Kakching from Nls. Nc?era SiniIm. JlIFC/Civil Judge (Jr. Di\'n.).

l<akching. She shall be relieved of the duties of C)SD. High Court of }Ianipur.

T. On being relieved. IIs. \’eera Sinam shall proceed to take charge' of

JXIFC/Civil Judge (Jr. Div’n.). Imphal \Vest-II from Shri Leonid ,-\hanthem,

Secretary. DLS_-\-Im})hal East- wh(> is also holding additional charge of

JXIFC/Civil Judge (Jr. Di\’n.). Imphal \\-est-II.

8. On being transferred. Shri Leonid 'Xhanthem shall hand over charge of

Secretary, DLS'4-lmphal East to Smt. N=ingombam Sofiarani Devi. Secretary

DLS_X-lmphal \Vest and proceed tu take charge of Joint Registrar (Jud1.&

Bench). High Court of IIanipur from Shri Ojesh )Iutum. Registrar General.

HIgh Court of X'tanip ur who is also holding additionaI charge of Joint Registrar

(JudI.& Bench). High Court of }Ianipttr.

9. It is clarified that the concerned JXIFC s shall also be in-charge Principal

IIagistrate of the respective JJBs in terms of Order \’o. 4/28/2007-JudI/L..

dated 7th August. 2023 of the C'ommissioner (Law). Law & Legislative Affairs

Department. Government of }lanipur'.

10. Shri _+lek XIui\-ah shall be the first mover

This or'del' shaLI come into for'ce UIi,th. i.mrrtedictte effect. The hand,in,g
ouer' and ta}ii.n.g ouer' of chat'ge(s) shall be completed on or befor'e j7th
Augrrst, 2026.

By Order etc

Sd/-

(OJESH MUTUM)
It F:(; IS’1- R. \ R ( IE \ERr\ 1,

HI C; H (-'OL' lqT ( ) F II,\\’IPL’R
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Endt. No. HC}I/XIJS/T-1/92-Estt./ / A g / - Ivf llnl)hal. the 061l1 August. 2026

1. The Principal Secretary to Hc)n’t)le The (-hief Justice, High C’ourt ofXLanipur'
2. The P.S. to Hon'b te AIr. Justice '\. Birnol Singh. .Judge. High (-oul't of l-ianipul'.
:3. The P.S. to Hon'ble NIt. Justice ;\. (;une$hu'al' Sharma. Judge. High (-ourt of

II an ip u I'

4. The .\dvr)cate (;ent'ral. .\latripul'
5. The .\ccountant ('lcncr'al (.-\&i':). Xlanipul'. [Inl)hal
6. The Principal Secr'etnry (Law-). Go\’erlrment of }lalripur
7. All the District & Sessions .Judges/Judges. Family (-'our't/Judge(s), X’DPS/ \DPS

(FTC)/Presiding Officers/Special Judges/,\ddI. District & Sessions Judges ( FTC s)/

'-\dcll. Sessions Judge, (FTC) C_–\\\-/Xlenrber Secretary. }{'-\SLS,VSecrctal'}-
H (' LS C'

8. All fIre Registrars. High (:our{ of X]anipul'
9. Director of Prosecution, Xlanipur.
10. Government Advocate. High Court of X [.'\nip ul'.
11. Deputy Solicitor General of India. High Court of X[a11ipu !'

12. Chairman. Bal' Council of hlanipur'.
13 . President. HIgh Court Bar Association. N [ani pu r

1 +. President. _-\11 Xlanipur Bar '\ssociation. Xlanipur
15. The Prosident. District Bar ,\ssociati011 lli.'.hlrLlpur /('llandel/ ('hurachandpur/

KaIiching /l<angpokpi/ Senapati/ Talnenglong/ Thoubal / L:khrul
16. The Director. XialrageIlrerlt Inforlrratiolr S)-steIn (’IllS). Govt. of Xlanipur'
IT. The .Joint Directc>r. ALan ip ur Judicial ,4cadelny

18. All I ile .Foi tIt Registrars. High C-oIIrr of X[anipur
19. All the (-hit’f Judicial XIagi straces/Civil Judges (Sr. Divn.)/Adcll. XIelnber

Secretary. Ii.-\SI.SA./Secretary D[,SAs

20. _\II JlIF(:'s/Civil ? Judges (,Jr.Di\'n.)/I)eput\- llember Secl'etar')'. iI,ASI,S..VPrincipal
!\lag{stl'ates. .J.iBs

21. All the Deptlty Rcgistl'al's. High ('(>rll't of )lan ipur'.
22. Pel'sons cuncc' ri led

:23. The Systenr _\na3}’st. High ('our't of Nlanil)ur' Xlc*mber --- ftrl' Ill)io(lcli1 lg FIle so lIIr’
III officitlt Itchsite of tIlis Registl'}

2-1. The Superintendent (Est_-1)/(1:sLt,.11). High ('our't ofll:rnipttr.
25. ('oncel'necl File

RE( ; IS’fIt:\R C; EX[':R,-\I,
HIGH C'( ) CRT OF Xl,-\\iPL7 l-t


